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In the Rajasthan High Court

Case No : Civil Writ Petition No. 2278 of 1987

Renuka APPELLANT

Vs

State of Rajasthan RESPONDENT

Date of Decision : 15-09-1987

Acts Referred:

Citation : (1987) WLN 716

Hon'ble Judges : S.C. Agrawal, J;Pana Chand Jain, J

Bench : Division Bench

Judgement

1. It is a publice interest litigation arising out of a letter addressed to the Hon
''ble Chief Justice by, certain, applicants, representing certain women,
organisations It relates, to an incident which, took place on 4th Septernper, 1987
in village, Deorala in Distract Sikar, in which one Smt. Roop Kanwar committed
Sati with the dead body of her husband. In this writ petitioq, it has been stated
that that said incident of Sati was in clear contravention of the law and further
that on 16th September, 1987, certain public ceremonies in relation to the
deceased lady are being performed and that the State Government is completely
inactive in that regard.

2. We have heard Miss Sunita Satyarthi, Advocate, and who is also one of the
signatories to this petition, in support of the petition. The learned Advocate
General was present in the Court and he has informed us that a criminal case
Has been registered in relation to this idcident and certain arrests have been
made. He also informed us that a Magisterial inquiry has also been initiated by
the State Government. The learned Advocate General also made a statement
explaining the policy of the State Government in the following terms:

The State Government, strongly condemns the act of ''Sati'' on 4-9-1987. The
State Government will see to it that all those who abetted the said act of ''Sati''
in any way will be punished. The Government will not be a party to the
glorification of this act. It further assures the Hon''ble court that no unlawful act
tolerated and every possible action will be taken to see that majesty of law is
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upheld.

3. While we feel satisfied with the stand taken by the learned Advocate General
and the State in strongly condemning the act of ''Sati which took place place on
4-9-1987 and their assurance that no tolerated and every possible action will be
taken to see that the majesty of Law is upheld, we feel it necessary to give
directions that the State Government and its officers shall take necessary Steps
and adequate measures to ensure that no public function and Ceremony is held
at the place where ''Sati'' has been committed which may have the effect of
glorification of the institution of ''Sati''

4. The writ petition is disposed of in terms of this order.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/renuka-appellant-hash-state-of-… Page 2 of 2


